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All Commercial Banks

Madam/ Sir,
SLR holdings in HTM category

Please refer to paragraph 2 of Statement on Developmental and Regulatory Policies
of the Monetary Policy Statement, 2020-21 dated October 9, 2020 and our circular
DoR.No.BP.BC.9/21.04.141/2020-21 dated September 1, 2020 on the above subject.

2. Banks are permitted to exceed the limit of 25 per cent of the total investments under
Held to Maturity (HTM) category provided the excess comprises only of SLR securities
and total SLR securities held under HTM category_is not more than 19.5 per cent of
Net Demand and Time Liabilities (NDTL) as on the last Friday of the second preceding

fortnight. Banks are, vide our circular dated &eptember 1, 2020 referred to above,

allowed to hold under HTM category, SLR'securities acquired on or after September 1,
2020 up to an overall limit of 22 pex ‘eent of NDTL, up to March 31, 2021. It has now
been decided to extend the dispensation of the enhanced HTM limit of 22 percent, for
SLR securities acquired between September 1, 2020 and March 31, 2021, up to
March 31, 2022, i.e. banks may continue to hold such excess SLR securities in HTM

category upto March 31, 2022.

3. It has also been decided that the enhanced HTM limit shall be restored to 19.5 per
cent in a phased manner, beginning from the quarter ending June 30, 2022, i.e. the
excess SLR securities acquired by banks during the period September 1, 2020 to
March 31, 2021 shall be progressively reduced such that the total SLR securities held
in the HTM category as a percentage of the NDTL does not exceed:

(a) 21.00 per cent as on June 30, 2022

(b) 20.00 per cent as on September 30, 2022

(c) 19.50 per cent as on December 31, 2022
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4. As per extant instructions, banks may shift investments to/from HTM with the
approval of the Board of Directors once a year and such shifting will normally be
allowed at the beginning of the accounting year. However, in order to enable banks to
shift their excess SLR securities from the HTM category to AFS/HFT to comply with
the instructions as indicated in paragraph 3 above, it has been decided to allow such
shifting of the excess securities during the quarter in which the HTM ceiling is brought
down. This would be in addition to the shifting permitted at the beginning of the

accounting year.

Yours faithfully
-sd-
(Usha Janakiraman)

Chief General Manager





